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The Municipal Corpo!'ation of Delhi 
..-opose al1otin, the shops In new 
market. to (i) displaced persons (ii) 
aquatters removed from the site for 
the construction of the market; (iii) 
persons eligible under Slum Clear-
ance and Jhuggi-Jhonpri Scheme. 

The New Delhi Municipal Commit-
tee are considering the adoption of 
criteria to be followed for aUotment 
of shops In markets constructed with-
In their jurisdiction. 

aaIda DB Shops III DeW 

MO. Shrl Yuhplli SIal1a: 
Shri BbaDIl Prakasb Smell: 

WlII the Minister of lIome AIf.1n 
be pleased to refer to lhe reply glvell 
Co Un.tarred Que.tion No. 2717 On the 
Z3rd September. 1965 regarding the 
raid. in Sadar Bazar. DeIhl and state: 

(8) whether the Sales 'rax Omcers 
took possession of the rorfled Accounts 
Books 01 the .hopkeei)ers of sader 
Bazar, Delhi; lind 

(b) il so, the action taken or pr~ 

poaed to be taken ~.in.t th:l!le IIrms' 

The Depat, MIn .. ter III the MIIlIs-
try of Home Alralrs (Sbri L. N. 
Hlshra): (8) and (b). Olllcers of the 
lillIe. Tax Department, Delhi, took 
possession of Accounts Books of four 
shopkeepers of Sadar Bazar on 27th 
August, 1965 for further verillcatlon. 
The verillcatlon is in progress by 
Assessing authorities. Appropriate 
oction will be taken after the ruulta 
Qf the veriflcaion are known. 

Espea41tale OR Sbeillh 41MhD1Ja 

ICL Slut p. C. Boroaah: Will the 
Minister of Rome Main be pleaaed 
to state: 

la) the amount 10 far IJIflDt eftrJ 
Blllnth ,Ince the detention of Shein 
Abdullah on different items In repnl 
to his maintenance in detention; 

(b) the amount paid to hla f~ 
tor their lJIatntenMlce durina his de-
_thn; and 

(c) the re .. ons for ependin. IUCIl 
larle IUID8 of money on hill main ... 
I!8nee In detention? 

The Minister of state In the ........ 
try of Bome Alralrs and Minister of 
Defence Supplies In the Ministry of 
Defellee (Sbri Bathl): (a) A state-
ment is laid on the Table of the HoUle. 
[Placed in Library. See No. LT-1I1BBI 
651. 

(b) No maintenoance allowance hu 
been sanctioned for the family of 
Sheikh Abdullah. 

(c) Keeping In view the way 01 
life Sheikh Abdullah is used to, the 
amount spent on him is not consider-
ed to be excessive. 

Tralninl In Rille Shootlq 

HZ. Shrl Ramesh .... r Taat .. : 
Sbrt RImIlLslngka: 

Will the Minister ~t Borne AD'alrs 
be pl.ased to .tate: 

(.) ... hether it is a fact th3t lldhl 
Administration has shrted short lill .. 
shooting cour .... in the Union Terri-
tor, of Delhi; 

(b) if 10, whether Government ha" 
advised the other States to introduce 
this scheme; and 

(c) whether Government propa. 
to give luch training to .11 able-
bOdied penons in the country in view 
of the ChIne .. and Pakiltan thr.at Ie 
India? 

The Depat, Mlllisler In the ~ 
try of BOIlIe Mairs (Sbri L. N. 
Mlshra): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) A Civilian Rifte Tralninl 
Scheme was introduced by the 00,,-
emment of India. in co-operatiOD 
with the State Government. In 19M, 
in pul"llll'8nce of a resolution posl8Cl 
by the Lok Sabha. The aim of the 
Scheme is to train all the ablebodied 
citizens in the use of handllnl {If 
rillea. 




